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SHRI VISHWANATH PRATAP
SINGH: We will give rice in addition
to wheat. So when the population
cannot take wheat and is on rice, that
sensitivity of the population will be
taken care of. To say that only it
should be done, it is not clear for me
to give that hope.

About the point made about Maha-
rashtra about jowar and makka. I am
aware that in many areas people pre-
fer that. In some areas of Rajasthan
also and some areas of Madhya Pra-
desh too. But this is confined to
wheat and at some places alongwith
rice,

Now whether we will continue it or
not, and not only when there is plen-
ty. We are planning for plenty; not
scarcity. We hope that alongwith
plenty, we will continue 1it.

About reaching of mobile shops etc.
in other places, the point was made.
Of course, that is a question of distri-
bution and strengthening the public
distribution gystem. We will be mak-
ing our best efforts in consultation
- with the State agencies. About the
point made that where States are the
zgency of implementation, what is the
check on beneficiaries. All those
points have been made. Well, for
those which are under the various
schemes of RLEGP, NREP etc. the
norms are there. And also for nutri-
tion programme for women and chil-
dren, the norms are there. So, already
there are the existing norms to guide
the programme. Certainly, apart from
State agencies, other agencies can be
contemplated like the NCC and others
to be pressed into action for distribu-
tion purposes in very remote areas
where there is insufficient infrastruc-
ture.

I think, I cannot agree about pulses
also. The idea, I do not reject. But
we do not have the possibility at the
moment because. you know., we are
short of pulses.
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The point was made that black-mar-
keting will occur and whether it will
he only for the rural areas or the ur-
ban areas and ‘what amount can be
picked from the ration shops. It is ap-
plicable to the whole of India, includ-
ing the urban area also. There are la-
bourers working in the rural areas.
They will be beneficiaries of the
scheme,

About black-marketing, I think
black-marketing is not a problem: and
wheat marketing is the problem.

About how much will be given, it is
open. The quantum is not there, so
far as the ration card holders are con-
cerned,

I thank again the hon. Members for
their comments.

INTRODUCTION OF MINISTER

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE): Leader of the
House will iniroduce the hon. Minis-
ter,

THE LEADER OF THE HOUSE
(SHRI VISHWANATH PRATAP
SINGH): Madam, I have the pleasure
to introduce to you and, through you,
to the House Shri B. R. Bhagat, Min-
ister of External Affairs,

THE BONDED LABOUR SYSTEM
(ABOLITIGCN) AMENDMENT BILL,
1984—(contd.)

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE): Now we re-
sume our discussion on the Bonded
Labour System (Abolition) Amend-
ment Bill. Shrimatl Usha Malhotra.

SHRIMATI USHA MALHOTRA:
Madam Vice-Chairman, first of all, I
would like to congratulate our hon.
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Finance Minister, Shri Vishwanath
Pratap Singhji for his statement on
policy he has just announced in favour
of the weaker sections to ameliorate
their sufferings and also bringing in
this vital scheme that would improve
the lot of those working sections about
which we have been debating upon.

I would also like to refer to the Gov-
ernmeat’s decision and the measures
thai he is going to take through this
statement of policy which the Govern-
ment has put forth., I am very happy
to read and also to know thal special
reference has been made to the nutri-
tion programme for young children.
pregnant women and nursing mothers.
This was actually called for. This is
the last year of the International Wo-
men s Decade, and I am very happy
that the Government with Shri Rajiv
Gandhi, our dynamic Prime Minister
heading it, has brought in such a pro-
gramme towards the end of the Wo-
men‘s Decade. Although we have a
number of programmes for their bene-
fit, to emphasise it and to focus the
attention of the country at this time,
I think, is remarkable, and we congra-
tulate him. This would also take
into its ambit various States,
backward areas, tribal areas and all
that we have been aiming at in this
debate earlier.

I would only like to point out that
the distribution system which has been
pointed out by our Finance Minister
reeds gearing up. For such a heavy
programme, 1 think, we have to raise
the infrastructure to a standard where
we are able to deliver the goods be-
cause we do not want all this to be
enshrined in the statute books or any
statement or policy stalements but to
be carried to the people at large.

I would also like to refer 1o him that
there has to be a coordinated effort of
different Ministries, the respective Mi-
nistries which are going to take it up,
in fields like the distribulion which
comes under the Food and Supplies
Ministry or other programmes which
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are to be taken up through this state-
ment. Monitoring is as important as
the implementation. I would request
the Honourable Minister to kindly keep
thal at the back of his mind.

Coming back to the debate, I said
that the Planning Commission had re-
commended a detajled survey of the
bonded labour by all the State Govern-
ments so ag to find out and identify
the bonded labour from different cate-
gories like atlached labour, contract
labour and the inter-State migrant la-
bour including both men and women,
We have to consider that there is no
confusion in the minds of the functio-
naries and as such we have to clarify
this. And this is precisely what we
are doing through this amendment
which has been brought forward to
overcome certain dilficulties and con-
fusion.

It is proposed to amend clause g of
section 2 of the Bonded Labour Sys-
tem (Abolition) Act, 1976. < larifica-
tion 'was called for both categories, i.e.,
inter-State migrant labour and con-
tract labourers who work like bonded
labourers will now be deemed to be
working under the bonded labour sys-
tem. This amendment seeks to remove
the lacuna. This Act would be able to
cover certain disabilities which the
Act suffers from at the moment. In
Cealing with the bonded labour prob-
lem which in our country dis troubling
many a mind—whether it is the Oppo-
sition or the ruling party—their con-
cern has been equal. There is no, doubt
about it. But we must also give due
credit to the leaders who have spelt
out certain programmes to ameliorate
their sufferings; and to focus the at-
tention of the entire machinery as to
how to bring them out of the clutches
of those creditors who try to exploit
the gituation. As they being the deb-
tors i.e., the bonded labour are exploit-
ed to a great extent. This situation is
quite deplorable. They live in inhu-
man conditions. It is a miserable
plight for those who know what bond-
age has been.
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I would also like to, draw the atten-
tion of this august House to the fact
that our Honourable Prime Minister
has undertaken tour of the backward
areas. He has gone to the remotest tri-
bal areas to study for himself” and to
get a first-hand knowledge of their
problems in those regions. I think this
has brought home to him so many
facts which he has been able to spell
out in the policy which 1s being adopt-
ed by the Government. I think we
all should give due credit to this as-
pect of the Government which is try-
ing to implement and bring about dy-
namic changes in the interest of the
weaker sections. Well we have a re-
cord continuities in India of the poli-
cies announced against the record of
discontinuity in the entire werld.

I would also like tq draw the atten-
tion of our Minister to the fact that it
is women who suffer badly under the
bondage system. It has been pointed
out by my colleagueg whether they
take up certain duties or they are
forced into certain sort of service it is
deplorable. I would request the Ho-
nourable Minister to lay more empha-
sis on the plight of women and to see
that the States are able to identify.
. release and to rehabilitate women. At
the same time. they should be able
to report back to the Centre of the
progress they have achieved. There
has to be a2 monitoring cell of what
has 1o be achieved. Otherwise, what-
ever we talk of it, it goes down in
the pages of our Statute Book. But
I feel that implementation through the
States is very, veryv vital.

Now this clarification of the migrant
and the contract labourers who work
like bonded labourers will be deemed
10 be working under the bonded la-
bour system. This amendment seeks
-to remove the lacuna. With this, I
would support this amendment empha-
tically and also would like 1o congra-
tulate the Government for bringing in
the extra teeth which thig Act needed
for different definitions we already had
{or Bonded Labour, for Bonded Labour
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System  but these definitions have
proved to be inadeguate and hence
this clarification through an amend-
ment was scught and I support this
emphatically. Thank you.

SHRI SUSHIL. CHAND MOHUNTA
(Haryana): Madam Vice-Chairman,
throughout the last so many centuries.
the majority of the people of this coun-
try have lived in appalling conditions,
conditions which are not comparable
to most parts of the world. People
have lived and barley have the resour-
ces lo subsist. They have suffered in
health, they have starved, they do not
have roof over their heads with the
result that these people will power to
fight against oppression has been suffi-
ciently curbed. They have not been
in a position to assert themselves in
spite of the fact that now it 1s more
than 38 years since we attained inde-
pendence yet this idea of freedom has
rot percolated to all the levels of our
society with the net result, people still
think that they are morally bound to
subscribe to the conditions under
which they were forced or lured into
service. Thig is the general impres-
sion. Generally, people living in this
country are honest, religious. They
do not want to cheat anybody and
iherefore they think that even in the
moments of their weakness, when they
were lured for signing agreements for
service. employed in service, howso-
ever wrong those conditions may be.
howsoever illegal those conditiong may
be, howsoever  they may be, yet they
[eel that they are obliged to abide by
thern, This created g system of bond-
ed labour. Otherwise, according to
the law. no person can ever he bound
to forcibly do or perform the work of
another person against his will. There
i# no law which can do it. But he
feels morally bound to do it and this
aspect of the matter has to be atiend-
ed to. There is no use having a gta-
{ute on the book which is not properly
implemented. Just 1o quote an ins-
tance. we have had a Child Marriage
Restraint Act in this country for so
many years—more than half a cen-
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fury and in spile of that, we still find
‘ehildren marriages bheing performed.
Why? Because the idea that child
.marriages are wrong, they should be
- stopped, this could not be percolated to
all the levels and everybody thought
that marrying of the daughter at a
young age of 11 -years, 12 years or 14
years age was a pious religious act and
they are morally bound to do it, This
is how konded labour has come to stay
in this country. No matter how many
definitions we may have, the tenor of

the Acts coming into Iforce, the Bills,

being brought, they won't serve the
purpose. You will be surprised, under
our nose near Faridabad, it is a part
o Delhi now, it is in the Capital peri-
phery region, in places like Faridabad,
.Ballabhgarh. Gurgaon, there are so
mary places which are hardly 30 to 40
kms. away from  Delhi within this
area, there are people working under
- appalling conditions * on quarries as
contract labour and we sitfing' in
Deihi over here have not been able to
help them. This. is the position.

Therefore, I would suggest that this

by itself is not sufficient. You must
kave detecting agencies. First of all,
if you really want to render good to
the people, you must have employ-
ment agencies in sensitive areas. For
instance, we have brick kilns, we have
quarries and we have .agricultural la-

> bour. There are so many other places

where we have contract lahour nor-
mally in vogue. And ihe -labour are
lured into it because in weak moments
they hatve 1o power of resistance or

they are given slight allurements. Pro- .

bably in order to make themselves
subsist ur to provide a bare minimum
or hardly a bare minimum for their
children or their womenfolk, they are
lured inlo signing contract agreements
and they feel that they are bound
down to it. that they are stuck with it
and cannont leave it. Therefore, these
areas must be identified and after
identification of these areas, - regular
checks must be made regarding all
these [higs. There must be regular
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teams, agencies which must implement
this measure because this is the great-
est crime on earth—having bonded
labour in a {freé independent coun-
try, having people who still subscribe
io the idea that because they have
signed a particular agreement, they
are bound down by it. I can under-
stand one who signs probably not a
justiciable agreement. It can create a
financial liability for them, but cer-
tainly cannoi creaie a liability for
them wherein they are made to work
forcibly. This 'must be made abso-
lutely clear. I welcome this definition.
It is in the right direction. but it is
not sufficient. If you really want to
get rid of this malady and make every-
body hold his head high, you must try
to take the help of social organisations
who have the necessary information.
The police in every police station must
be made responsible. Suppose in the
area of a particular police station,
there are two or three or four laces
or quarries where labour is made to
work forcibly, and the police have
iaken no action hut dther people have
found it out, then the person in charge
of that police staton must be booked.
You must have some such thing .sn

" that everybody is aetive in this affair.

Therefore, I support this amendment,
fut at the same time. I would wam
the Government that this is not suffi-
cient. Don’t Be complacent over it.
enolgh and see
that the people who are in charge of
the law and order situation in every
district, tehsil or police station are
made equally responsible if such a
thing exists anywhere and it comes to
your knowledge through any source
other than these people. Thank you.

SHRI DINKARRAQO GOVINDRAO
PATIL (Maharashtra): Madam Vice-
Chairperson, I rise to support the
Bonded Labour System (Abolition)

. Amendment Bill. 1934, Before starting

my speech, I must say on the floor of
the Houce that crores of poor people
Irom all corners of India have paid
their homage on the first “punya
smruti” day on the last day of last
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month and today also they are cele- their heads and export them to foreign
brating the birth anniversary of their countries. Article 24 of the Constitu-

beloved late leader, Shrimati Indira

tion states that no ehild below the age
Gandhi, who took the revolutionary

of 14 years shall be emgployed to 'work
step of bringirg the Bonded Labour as a bonded labour either in a factory

System (Abolition) Act under the 20- or in a mine or anywhere, Besides
point programme 1o make the poor this there are thirteen Central and.
down-trodden people free from sla- State legislations for freeing the poor,
very. But here, Madam, I want to cdowntrodden people from slavery. But
point out to the hon. .Minister that I find the provisions of the wvarious
vested interesis people are pulling Actg are not being implemented pro-
obstacles in the way of implementa- perly. Therefore, I would request the
tion of this Act in alliance with the honourable Minister to look into, this

Government machinery. Madam, the serioug problem personally.
bonded labour section is at the botiom :

of the society. These poor people are
illiterate, uneducated, and steeped in With these words. I support this
poverty. They know nothing but to Amendment Bill,

tolerate the atrocities commiited on
them and bear the injustice done to
them by big landlords and vested in- The Vice-Chairman [Dr. (Shrimati}
terests. They have no shelter except Sarojini Mahishi in the Chair
the sky to cover and land to sleep.
They are a scattered and pitiable lot,
- Anybody can come and use them as

s s dfo gaTmQAmw WS (ATH
slaves. The conditions of the bonded - N S

labour in India are at their worst. q%‘y]') - S lEI'ﬂTW&I AE AT, ﬁ@ T
These bonded labourers eat food if foer g H‘mﬁ g 'ﬂira\q =7 qafa
their masters serve them; they wear (G?Hla'rf) e ﬁw, 1984,

|

clothes if their masters please to give
them their-torn and discarded clothes,

1w faw Fofal b adiede

<

™ ¢ . ! ¥ 9 & 3o @& o few aw
e woman-sectu?n of the bonqeq la- qzfy o1 St ST L B orwwad
bour has no choice but to- submit to Sy %F: = AWEn FT
the wishes of the landlords at the cost FORTE ~ N ~ T RY
of their self-respect and honour. The 'ﬁﬂ SR H‘&'ﬁ&ﬁ'\ LS
woman cannot go and make a com- T e i WG S E_f’ﬁ EES
plaint to the police against the land- oyt § v 3% AT | afed
lords who commit a rape on her he- R ¥ o awi ¥ st = By
cause there is no alternative to that % ¥ wutm % g Ow
:;er;r;slt)ut to succumb to the 1u-st of Wt T ET F 7§
ler on whose mercy she gefs P FER
food and work. This is the fate of the 20 W & wES T W T
bonded labour in India. Therefore, T FE EIC I I A q
Government machinery must be made e WWgY § | weatrw el a9
- very effactive to prevent these injusti- ee) oy & WX 19 FE S IgSﬁ'W
ces against the bonded labour. Idgive T Fuw goar f@m g SHHT 75
you the example of bonded. child la- | =~ fzﬂﬁ' 3
bour, what the traged_{: is with such ) w wfafe s aw ¥ q
' qemr & S B ow oswm ARy
small, young boys, how they are lead- : N
ing their life in India. According to Ifgm 98 ¥ FREFT <
a World Bank report a third of Asia’s fas 23 Ton fe RLSU I
- share of 40 million working children as qrAET AW HEr S HT AW |
bonded lahour out of a world total of TT% %e9 ¥ @ET T & S UF

b yrtew fewn w30 & o7 ASEA
| 5 % w 9% & ¥ o omEel @

55 million belong to India. Smugglers
kidnap small, poor, children and cut
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M Yo WETSITIZT TZ. ment is being brought forward, to
[sﬂ” Fio HEAATTH g] cover even the Inter-Siate migrant

WG a%E A AT & at g;’[‘rq' RE workmen and the contract labourers

¥ dg¥y F 6 T ST q@qz‘é’ g T who do mot fall- within the ambit of
) P AOY FsT § the original Act. So, I said that there

g qEAT “5[@ N _ would be many more and the number

W@HL T Fd & | g LAY would swell.

oA qGT F@ | g8 urereafa sR

W OF g ooag W1 A OFRGE THE VICE-CHAIRMAN (DR.) SHRI-

R 2, THE WS & A ag MATI SAROJINI MAHISHI): I think

NAT 7@l FIJ ) AT # g1 gHEAdT this much of clarification is enough.

fr oz s@a @ w9 @ W §,
ST s fegr qare 6 2 A, = 1 .
T ag T g gem, ag H A foege 7 #x w §F 1 Tredwr

guFa | % &8 9% & IR & &% 3 & s wwgar £ fr

TIAT F T qFA g ART, A WM F HX w fRad g

AT A T §, feay fedae fed 1, feay

fedwr w1 & o frat ow f

W 3 A NTE gC 38 & ™ &7 A AW wd wgEm A

U G I RO VI L R 1 wHT 1Az H I s g o

WA owmow 5ol oW AW R

HET 5 FUS 50 AT ALHT AT 3 A AR U 38 AT B,

&1 ggt ¥ sNEA SO wegrar S T g T ol ¥ e A o

¥ g a1 fF GF @ IO AR AT & g1 AL FT a5

qyEr ToER € A I X UF A )

& F9 ... g ST R ST F% ww

TET F g FET WEY 8§,

.- oy Sar wegtar W ATeSfe-
wré 5 T F
= adto AeATIEE TIL ¢ AT AR

93_1551’
EF
e
3

3
g}:w
ovS

:
i
gp’ii
E

LT
=
«01-1’/:&

ag fere g & A wman o osw ﬁmﬁ;“'ﬁm qﬁﬁ“iﬁ? fedwe
WAt Far & fF ¥ F HIT ;Y , AT OAIE AT, qg W
W frad agem e & owR R AL friz &) it gn
S I T 8, SRl S A @, A I
afifeafs aga @ & =@ Tomay
SHRIMATI USHA MALHOTRA: F GAE T A § R oami oaw
Madam, on a point of clariﬁcation,. I .(E%f & qu T sy s %_'
L - . . T} A A F AT D § @l
i Fie WATIUAR (3T H ST 9w F I 3 ar
feretz Az $TTgr g1 & wEgIw R FE AW A F) (mmm w7t o)
RETE 1 SAd g ¥ fg o arim o e
: -1
SHRIMATI USHA MALHOTRA: Ac- A E A 2
lually, the number that was mention-

ed relates to delection or identification 3 :
of the bonded labour. What I actually - (ﬁ\ﬂ?’ & E\ -FT il WS
meant to say was that only so many T w® O HET ﬁiﬁmﬁ atx
had been detected and far more re- 'R. T I & EIT% H 9@ )
mained to be detected and to make T w7 F awen g 5 g
this Aet more effective this amend- ¥ FEr g It A~
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TR R E@w w98 S I SHRI ~ B.  SATYANARAYAN!
7 ! )
T3 AR gEr faad a9y ¥ T REDDY: What 1 said was that stilt

Frelic @%’( s TR O e s this system exists.
& ToaE, o dvo, IR 93w,

fagre, afwamrs; #iX AT 78 IR SHRI AKSHAY PANDA: The sys-
T § VBT gIST, WIE AW £ ar tem exists and we are trying to abo-
T AW QT Err AT 3 N lish arlil thesef slyf;temr;se ancfl ‘crc;1 br;nigif:
2 . = new norm of life, new form o
g ?vﬁ':ﬁ- . ﬁ-\ﬁ: i;ﬁTﬂ', g to these poor people, those who are
e ; FE fedy ¥ avT ;“E: ! down-trodden not only by thjg Bill
IHT FHT RS ST &1 ST ! but since the days of Mahatma
TS O ¥ gEE FAr AT 3 ©  Gandhi, Jawaharlar Nehru and our

beloved Prime Minister Shrimati
Indira Gandhi, who had brought the

g N e : Bonded Labour System (Abolition)
queEmst &% S ¥ g arte s Act, 1976, But to our ill fate, due to

aom W g' o G’rﬂf ::r false propaganda, the Congress went
AR FT AT AAGL FAAT AT 8, out of power in 1977. From 1977 to
IAEr TASAT FT AT IS FL, IART 1980 the rulers of this country forget
qdtedt FT FEIT IST FL IR everything, except one thing how
5;%-,‘1? fror  STET é', sTwr T t1}:'1e3"c will accum;late their {J;ope’;;ly,
s - starting from wheat to gold. e
ﬁﬁ% ¥ T fon sng (wRa w whole nation knows this, Because of
" i") | this again in 1980 Madam Indira
. Gandhj came back to power. And
el % fadas &1 gy %, today this Amendment is necessary
WY WUSHE TQUIFIT WA ST &, becanse though the Bonded Labour
IGFT TSI fear g TP g4 dF System (Abolition) Act was provided
ol T W FT gFT %, FHE in 1976 and though the Government
~ s specified who are the bonded labour-
ST qHRA % 1 9 77 ﬁ SR + ers, still we feel that the labour class
TqT FT T A 1 is neglected, who have migrated from
different States for the labour work.

ﬁ'.

I a‘rgm‘ fF o T personally come from Orissa, from
EGED|

T T where lakhs of labourers are work-

FORTT ing in Calcutta, in Punjab, in Har-
A . i—a' TR ALY yvana and Delhi, and there how they
e come, I know. They come under the

labour contraetors, and they are very
poorly paid and the contractors and
the middlemen take the main share

PRI AKSHAY PANDA (Orissa):
‘Madam Vice-Chairman., I would first

th t ou for givin ] R . .

:(:!':is ;ggortjr?ilz; Zoysge:k ogn thi of the money which is being given to
subject, and I congratulate the Gov- ,' the  poor geople. Madam, for this
ermment for bringing forward this | C2use only this amendment has come.
The expressions “contract labour” and

amending Bill. “inter-State migrant workman” have
been defined in clause (b) of sub-

Madam, this country practically re- section (1) of section 2 of the Con-
mained for one thousand years as tract Labour (Regulation and Aboli-
the bonded labour of different rulers, tion) Act, 1970, and clause (e) of
foreign rulers. And now our Opposi- sub-section (1) of section 2 of the
tion, friends are telling that we have Inter-State Migrant Workman (Regu-
been independent for 38 years but lation of Employment and Conditions
nothing has been done. I am very of Service) Act, 1979, respectively,

sorry. Many things have been done. (Time Bell rings)
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THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]:
You can conclude in two minutes.

SHRI AKSHAY PANDA: 1t is found
that though it hag been included, it
iz not properly interpreted, and for
this reason, to give protection to this
contract labour and inter-State mi-
grant worlkkmen this amending Bill has
_een brought. This Bill should be pro-
perly imvlemented. And my request
1s ihat the hon. Labour Minister
should ensure that- his department is
more vigilant. In each district, start-
ing from the urban areag to the vil-
lage areas, wherever these warlkers
are working, there should the pro-
perly vigilant Government servants
tp see how 1hese labour contractors
are dealing with the labourers and
- ‘hether the labourers -ama being paid
properly ar not. I also share the view
of the other hon, Members that the
implementation is badly needed and
our GCovernment should be vigilant
:bout 1he proper implementation of
this Act. With these words, I heartily
thank the hon. Minister for bringing
forward this Bill. I also thank you for
giving me 1ihis opportunity.

THE VICE-CHAIRMAN [DR.
{SHRIMATI) SAROJINT MMAHISHI]:
* Mr. Dhabe. I request
only five minutes.

SHRI S. W. DIHABE (Maharashtra):
I welcome this measure brought for-
word by the hon. Minister extending
the scope of the Bonded Labour
Act. The performance of the Minis-
try in this matter has not been very
good. The bonded labour system was
abolished by an Act of 1976, The
State Governments are primarily res-
ponsible for the enforcement of the
Act. Now, this will put additional
responsibility on them.

The incidence of bonded labour has
been reporied from 11 States, ie.
Andhra Pradesh., Bihar. Gujarat
Karnataka Kerala, Madhya Pradesh,

[ RAJYA SABHA )
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Maharashtra, -Orissa, Rajasthan,
Tamil Nadu and Uttar Pradesh. Now
the rules state that there will be a
slatutory vigilance commitiee. The
Supreme Court has also directed the
Government to see that statutory vigi-
lance committees are appointed in
every Stale, when we discussed the
matter last time, the performance of
the Ministry was very poor. I wounld
like to know ifrom the Minister whe-
ther vigilance commiitees have been
appointed in any of the 11 States
which have been identified.

The most important aspect is about
1ehahilitation The Visilance Commit-
! many
. _ mented
and whether they have been ahle to
free the bonded labour. The report
of the Ministry dated 31st December,
1884 says that 1.77.814 vy
and the rehabilitation wa. w2d
to only 1.21.407. That means that
about '42.080- were not reh-lithied
in the year 1984-85 Whs’ to
peint out is that a lesser nuniver of
bonded labour hags heen rebaiiitated
than what has been ireed, The tar-
gets are less. Theee targets hn.a not
been fulfilled. In the yr
out of 28.804, only 17,143 +.. . :.1a-
bilitated. In the year 1984-85. after
the direction of the Supreme Court in
the matter the revised target was
31.326 and against this only 14,604
bonded labour were rehabitiiad I
will like to know the re: he
Ministry’s report says that in:2 per-
formanc_e is 46.6 per cent. Therefore,
like the Minimum Wageg Act, this
should not be allowed to be merely
on paper. Madam, the wages in the
ruler areas-were fixed in 1954. . Even
after thirty years, they are not being
implemented in any part of the coun-
try fully. There ‘-were two things’
which were said by the Supreme
Court. Firstly. the statutory vigilance
committees  should be constituted in.
each district and secondly, the tar-
get as fixed by the Central Govern-
ment should he fulfilled. May I know
from the hon. Minister whether under
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the centirally sponsored scheme the
Rs. 4,000 assistance per bonded lab-
ourer given to the States, the vari-
s State Governments- the eleven
‘ates. which are given the financial
~sistance  mave  fully  utilised the
ssisfance given Ior rehabilitation
imoses ar wheiher the amounts
‘ads are meant
cause and
~vith which
.t see tp it
ed by the
¢ the rehabili-
'd like to know

‘oposal to ra:

the Bill. But

LI Bl It m

.hat ste
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tion f’rants being utilised and ‘also

naving statutory vigilance commilteeg
rycry district of eleven States.

DEBA PEASAD RAY (We.b
Bengal); Madam hon. Chairperson, I
rise to support the Bill as introduced
by the hon. Labour Minister. The
Ronded Labcur Svstem  (Abolition)
Amendment Bill, 1984. which has been

tabled by the hon. Labour Minister
‘ndsw ie o wwaleome measure.
Madam, pleas
shout because I .
THE VIGE-CHHAIRMAN [DR.

{SHRIMATI) SAROJINI MAHISHI:
i shall do that. You please continue
vour speech.

SHRI DEBA PRASAD RAY: With
ithe introduction of thig-Bill . . .

THE VICE-CHAIRMAN [DR.
(SHRIMATI [SAROJINI MAHT,
SHIT: No interruptions please, 'The
hon. Member is being disturbed.
Please continue.

SHRI DEBA PRASAD RAY: With
the introduction of this Bill a major
loophole which was persisting in the
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original Bill has been rectified and I
would like to refer to the debate that
took place in May, 1984 on the floor
of the Lok Sabha when the then
Labour Minister, DMr. Veerendra
Patil, while replying to the Calling
Attention said that the inter-State
migrant could no. be ‘taken care of -
¢ that does not form a pa:t of
2l With the introduction of this
‘his problem would be tackled
‘vely. I ‘hope. And, if ‘we loo.: at’

nagnitude of the problem, it is
pioitera of tho-¢c ' 70
aght fro e A

T

P AU R YR & S T S PRI S Gy O |
lJen,;;,faﬁ, a large number of people
) -om Orissz2 to work for
.iments by the con'rac-
~xe ill-paid and they -
. -~ed to go back whe., ...
desive to do so. If e look 1o {he
brick-"’ “rkers area in our State,
thes : people who are ‘.:nojng'
Bihar a»
© minim
they are not allowed to go
to their respr-iicr T
to their swee:
quarries in  noith lnwa the piople
are mostly brought from one State
or another and they are being exploi-
ied and it wag a prrnetual nhencemena
until this Bill: w
Tovr-r  With the

JSDEDRVINEVIRILO) S SR I e ) ]
5 [ hope- these areas will be
properly taken care of. The picture
that is being given by the Govern-

ment in this regard is also, not dis-
couraging because so far the Govern-
ment has been able to identify one
lakh .ninety thousand bonded labour-
ers, out of which one lakh forty-six
ihousand labourers have heen rehahi-
litated so far and the total quantum
of money spent by ihe Central Gov-
ernment in this regard comes to Rs.
16.50 crores. So, this performance
cannot be ealled a poor performance.
But what I would like to impress
upon the hon. Minister is the fact
that there has to be vigilance on the
part of the Central Government,
they have to see that the State Gov-
ernments are performing properly
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since the responsibility falls on the
shoulders of the State Governments
as well as the Central Government,
at least in the matter of giving finan-
cial support to the bonded labourers
because they are supposed to get
Rs. 4.000 per head out of which 50
per cent is spen{ by the Central Gov-
crnmen{ and 50 per cent comes from
the State Government. I would like to
request the hon. Minister to feel
concerned about the new phenomena
tnat had been witnessed in the coun-
try in the recent days. In U.P., as
for example, while participating in
s debate on this issue in the Lok
Sabhy in May, 1984, the hon. Labour
Minister said that in U.P. 27 vigilance
committees have been formed. The
statement was made in May, 1984 but
in February, 1985 from Etwah dis-
trict, from Jaswan village, 180 per-
sons were exploited by the local peo-
ple as bonded labourers and one of
them went to the Supreme Court and
prayed for protection and ultimately
under the direction of the Supreme
Court they were being liberated.
So, although the declaration is being
made by the concerned State Govern-
ments that vigilance committees are
being formed, there is every doubt
for us to guestion the performance of
the vigllance committees effectively.
I do not know what information the
hon. Minister has from Bihar, how
many vigilance committees have been
formed there and 'what is the perfor-
mance of those committees in the
State ol Bihar. I would like to tell
you that although they are being freed.
they are being liberated today, their
rehabilitation is yet to be done pro-
perly. I wauld like to cite one exam-
ple of Rajasthan, where 500 families
were liberated from the Haryana-Delhi
border who were engaged in stone
quarries as bonded labourers. They
were taken to Rajasthan and shelter-
ed ip relief  camps in Jamian village
in the Barmer district. Bul after star-
vation deaths started, people even ex-
pressed their desire to go back to the
areas where they were engaged as
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ponded labourers. They spoke to the
press people that it is better to, live
as bonded labour than live in those
relief camps where food was a prob-
lem, medicine was a problem and they
also revealed that outl of Rs. 4000, they
were paid to the tune of Rs. 880 only
and resl ol the money had been spent
on other arrangements. So, there is
every reason for us to feel concerned
about the performance of the State-
Governments. ‘These two issues arc
the glaring examples o non-pertorm-
ance of State Governments in this re-
gard.

I would also like to impress upon
the hon. Minister to take care of an-
other aspect. About 800 blocs had
been covered by the organisers who
had heen appointed by the Labour
Ministry to work as organisers at a
salary of Rs. 250 and their job is to
motivate the people to fight against
this social evil and their job also is
to liberate the bonded labourers.
I want to know from the hon. Minis-
ter as to what monitoring system he
has got to ensure that these organi-
sers function properly and they dis-
charge their responsibility according
to the expectations of the Ministry.

I would also like to know as to what
happened to the recommendations
made by the Central Standing Com-
mittee of which he was the Chairman
whose recommendation was made in
the month of March, 1985 in the mat-
ter of enhancing financial support to
the victims and infroduction of a
time-bound programme to eradicate
this problem from our society.

I would also like to impress upon
the whole House that this question
should not be dealt with in isolation
because this is closely linked with
other aspects of the 20-point program-
me. Although this point itself forms
a part of fthe 20-point Programme, be-
ing point No. 6, that the beneficiaries
are closely linked with points No. 3,
No. 4 and No. 9 ef the 20-point pro-
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gramme., I would like to impress
upon the hon. Minister and, through
you. the Finance Minister also that if
point No. 3, that is, IRDP, is properly
implemented and ir benefits are given
and financial support is given to poor
people, they will not get converted in-
lo bonded labourers; tomorrow if the
poor people-are given land properly
and if they are rehabilitated accord-
ing to point No. 4 of the 20-point pro-
gramme, if land is properiy distribut-

el amongsl them they will never be '

forced to get into the task of bonded
sabourer. 1f point No. 7 that is deve-
lopment of Scheduled Castes and Sche-
duled Tribes 1s properly harnessed, if
these poor people are looked
after properly in the vil-
lages, this explod.ation will automa-
tically ceuse  to exist. But whnen the
poor people in the villages do not get
the protection, or do not get support
from the IRDY, when the poor people
do notl get proper land, or even after
they get the patta, but physical pos-
session is not given they fall prey to
this social evil and get into the bond-
ed labour system. So, thls has to be
taken in totality. Appeals are being
made to the Government to ensure
that these points of the 20-point pro-
gramme are properly implemented to
ensure that this phenomenon is auto-

matically eradicated from our social
life.

I was listenmg to Mr. Suraj Pra-
sad who was making a speech on this
subject, and while making speech. he
has suddenly discovered that Con-
gress is under the clutches of feu-
dals. This is what he suddenly dis-
covered, because till 1977 he was of
the opinion that Congress was a pro-
gressive party and he had no hesita-
tion to have alliance with us. I do
not know whether he is there or not
but how overnight, after he lost elee-
tion, he discovered that Congress was
a feudal force, deserted us and joined
the C.P.I.(M) in West Bengal. Being
a partner of the Left Front Govern-
ment in West Bengal, I would like
to ask Mr. Suraj Prasad a2 simple ques-
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txz)n. Is it not a fact that all progres-
sive programmes which are being im-
plemented by the Left Front Govern-
ment in the State of West Bengal had
all been enacted by the Congress(I)
Government when we were in power
before 19777

Have they enacted a

single point.

SHRIMATI KANAK MUKHERJEE:
What are the things?

SHRI DEBA PRASAD RAY: This
will require another discussion. I will
talk ¢o you afterwards. All the pro-
gressive measures like rights to share-
croppers, land distribution, minimum
wages etc. were enacted by the Con-
gress (I) Gevernment and I am hap-
py, lhey are trying to implement
these measures. (Interruptions) What
1 am trying to impress upon the
House is this. I do not hesitate to
take the name of Swami Agnivesh
who has been the crusader to fight
against this social evil. While ad-
diessing a press conference, he said
calegorically that all the political
parties and trade unions have turned
out to be irresponsible as far as this
problem is concerned. Therefore, it
is not a question of Suraj Prasad or
Deba Prasad Ray. It is not a question
of Nirmal Chatterjee or Vasudeva
Panicker. It Is a question concerning
the whole country. We should all
fight against this social evil, This is
a national problem and it is the res-
ponsibility of all political parties to
ensure that this problem, and social
evil, is eradicated from the society. I
would, therefore, suggest that we
should have a broader outlook. Let
us try to work together to ensure that
people are not exploited in the name
of labourers. Qur poor people are
protected properly. Whether they are
under the rule of Left Front in West
Bengal or they are under the rule of
Congress (I) in U.P., they have to be
treated on the basis of equality and
justice. Thank you.
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THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]:

Mr. Ma.to. He is not here. Mr. Ra-
manand Yadav.
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Feqf € 341 § @1 I9F 4g AAQ
¥ wNW FH OFW AT F 1 AQ
aTFT @I @A g, WL AW @
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w0 TRT FgrET 98 ™ frw § a9
7% wav fwq go Il g avT o
W1 AT AAZT §, A FAT F FH

4 . T &, 50T AT IR AT FLE

1SR gF w39 Fr e
Ti{E F TH G AT DS AU A
Zi, 97 Tl F fag dalge qaagd |
F AT TFAL G AT T T
AT AR wIR OFET amaaad

qerw ¥ HW @ Agd £ Al
T SAF AW A WIS FIGHT AT
FI AT & AT AAGA F AT A
fawer T 33 g1 zafg
wFr T AT Ay 7 BF magmow
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qrtaEy Fvn T Sam ffeTrwa
qEts -

FfET 1 9§ % FARY T
oy wfget & e . )

&} AEr AT dF 7% S5 A
&1 faew @ a3l g0 n
Tezafa wgrEw T AiiEAe B
WA § T GH N T

sfedeg &1 7T TG Ry wEr @
F5 U F YT JET A wAT A
W iy 2 fEEY TS o® oW
gide dgx ¥ wEW F WO FE
T o g 2 oar @ aor 7fae
g fqq oy 3 ok BT W adt
FET 2 % WS o1 43 Wus g
aw ¥ I W 1 AAF grAT °
TIF a9 F Arq AR A a7
gfgars ¥, sdmr A, f9gR §, o7
yIW H, ¥ w78 73 4T g9f@m g
T W FF OTAT A AT FEN
g1\ § aar g fF aise FaT T
99T AT FAMA FIA F [AOC A3AT
FECE TS WA ITRT  FIHIAR
wr foie 7 ot gAm faw @ F
FAHT  HewE: 9 fRar s
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F(fgq | T ddg § q1 FEAT qTY
T 3 IAE TREEEAT (g TF
TAR F AELT a5 ST AR 4 /Y
3@ aig W @ R Free A§T W
AT WL W ¥ war F fag gurd
SE-GEY ﬂ‘vrqqm zfedesve  gnfe)
AT FET AT ST FAAT T OTEAT-
qeEmE T AW W &qEr ET
Tl v (Mn 3qeE &g § fagw
TR B I § A fEE wm wse
TFR BT RF E =T T @M
ot famar =ifgg

§ g3 f@q & U oudt wgRy

i geaR g fv 3 g% fao
i &Y %) 8w wiEd § [ diees
TIC T TAER IW F gEr g
AMEe | 7SS AGT FT TAAIY 3
R SHITAT FT GV AT 9T
dzanz & faq due £ ot Fifgr
79 qT MT ITRI G F O A
gy 3 @ TF SAR! AAEA[ T

a='¥=‘rwé‘r%1ma“f3€r k-ui
i qrgae Tt w1 feew &, od aF
Hena'r EE U B CIL I Y
w3, W %, AH - g A
| A AN R qE qF qg T,
s WET T TEAT ) WY AE
T M I W T doF frwe
FOAME PA FAE §, iwa s
qrAT AgT gial. g1 FSER Usr
Fuz dfqn TR HR e sz
T A% T WER T 900 §
FfHT TR T THCUT ST § agr
IAT ¥ FTT H 9T 3@ WAT Wi
qATT FIA FT IFA AT &) AR AT
g 4 AFMAF & F 3§ war W

qq T &1 Ygm fFar 0§

g § % arse dae F1 F 39
X qARqT KT ST 4 T qATE H
Fgd A9 dear § IEL qI@ A7
frgr @ w97 @df § W FE F
faq  wE 3’1 I TG 1 B o
FT ETH FI, g FT @dT FT KA AT
‘@ #E FT g1, §F wE § A
FAgT AXLA FT JIH@ ISAT F
T ANl & g 4T AFST qAT AT
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qTfg w@r AT ) S IW A@
qT §A1 %% T war 8 @ gear
&Y SAHRI 9T ¥ W@ fagr o
a3 wAEl 3 &7 far
Bl Eﬂ:{‘?"Tar g arar &9r faar
AT & FET BT WA gEE
fami war & ok & qong w@d &
g ST ¥ <gd € AN T agT 9
TET 9Fd €1 WERy, dres dax
TR TH @9 RT W W eqew .
¥ GET FATE | §WR B W
ez 1 A T F fA afma
H wifeT ) 39 F fears s
A TE AEY E g R eﬁer—qa%
HE . gana A gy W W
F AT, IR q(TT A9 W AGEHT
¥ a1 37 § wEAw ATaTaE
{[r &l gaer afe fadr o qg A
Zq I(ET WEX N7 F FEA @l
AT | FE FERAT AT AT A€G qgl
g axdr fag w AT gefg &
# uifde § 9 T IF, UGS A A
WEHEAT 7 FaT g% | Fr8 o FATS
qe7 AgI T A0 ADAT 9@ AT
ﬁ:aww gl A g Eﬂ ]
TYGIT H[ ATEF 97T I AT E, I9H
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atEt &1 Fg 9% @ g fawew &t
2 98 99 ANGT AYT §, Ag0 T
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# faeen W faq @ feew
T GEH FIE AT AETFAT

Zq Wesl F T § WAl T FI
79 q1g & deagfaa faw v & fam
TTNT T G AT T G oarg @
za fae arr o facew F1 @M ¥
forq gedt g FT eavT IT @
& ga fau O I AR 9%
F@T E | T WA A & § g
F Fgad & E‘FW?T F@T § |

SHRI S. W. DHARE: Madam, I bave
got a point of order. How can Llhe
Minister for Parliamentary  Affairs
wear a badge in the House? That is
prohibited foi all Members., He can
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rot be allowed because he is the Mi-
ster for Parliamentary Affairs.

guawrad [To (sHwA) sqfaa
wfge w2z @i A7 JATAT AT AT
gafkgg At & (W9 9w fawEe @
ifqa

SHRI GHULAM RASOOL MATTO
(Jammu and  Kashmir): Madam, I
rise to support this Bill. This is a
laudable Bill. I have seen the working
of this bonded labour in Jammu and
Kashatie State i the Salal project and
other projects. There is a migrant la-
bour from Orissa and other places that
comes to that place. They are really
bonded. I have only one or two sug-
gestions to make to the hon. Minis-
ter. In one of these bonded labour
camps, I myself. saw that money had
been advanced under which they had
been made contract labour. They
were not in the real sense of the word
bonded labour: they were contract la-

bour; but they were worse than the

bonded labour. I have myself seen
that. One labourer told me that at
the end of the month, even the rations
that he gets from the contractor are
through the agent of the contractor
himself. He told me that he was get-
ling rice at Rs. 4 per kg., whereas the
market rate was only Rs. 2.70 or 2.80
per kg. Eut the contractor would
compel him that he must take the ra-
tions from his ration shop. What is
really needed is some sort of monitor-
ing agency. Of course the Labour De-
partment is under the State Govern-
ment, but you should issue guide-
lines at to how these bonded labour-
ers’ condition can be ameliorated.
If they are bonded, they have got to
be freed. Even in the case of con-
fract labourers, who are worse than
the bonded labourers, they should
issue guidellnes that they should not
be coerred, they should not be asked
to take the rations from their own ra-
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tion shops. This thing is very import-
ant and this must be taken into consi-
deration. And  guidelines must be
issued to all the State Governments.
that they should treat the labourers,
even ihe confract labourers also, in

the way the other labourers are treat-

ed.

These are my
would request the hon. Minister to

kindly implement them.’

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]:
Mr. Vasudeva Panicker.

SHRI K. VASUDEVA PANICKER
(Orissa): Thank you, Madam,

VICE-CHAIRMAN [DR.

THE
(SHRIMATI)

31z

suggestions and 1.

SAROJINI MAHISHI]: :

I would request the hon. Member to |

take only five minutes.

SHRI K. VASUDEVA PANICKER:
I wil] confine myself {o five minutes.
1 am very happy that this particu-
lar Bill has come on this particular
solemn day which is the birth-day of
the great leader, Smt. Indira Gandhi,
who was one of the tallest internatio-

nal leaders of the 20th Century. She

‘was totally anxious
of the system of bonded labour from
the surface of India. :

"4;c It you think that bonded labour is
L4 small institution which can be eradi- *

cateq from‘the face of the earth of

about elimination -,

India by redeeming a few thousands -

of people from the bondage of the
system of bonded labour, in that case,
you are totally showing lack of inter-
est towards the bonded labour. Bond-
ed labour is an institution which is
a by-product of a major institution,
the major institution being the insti-
tution which is called the feudal sys-
tem. If you want to redeem the la-
bour and bring an end to the bonded
labour system in this country, then,
the main thing should be not only to
eradicate the system of bonded la-
bour, to redeem the people under the
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pondage but to try to cut the roots
of the feudal system that is prevail-
ing still at the end of the 20th cen-
tury from India. Otherwise, you are
not going to put an end, effective end
to the system that is known as the
bonded labour.

The feudal systern is an instilution,
is a socio-economic institution which
has breeded all the evils which are
prevailing today in India. The f{feu-
<al system is a system of land-owner-
ship. It is a socio-economic system,
a system which is based on the pos-
session and ownership of land. Al-
most 80 per cent of the total arable
langd in the country is in the hands of
a few people in this country. Again,
out of that, more than half of the to-
tal arable land ig still in the hands of
.20 per cent of the people of the coun-
iry. It means that a very small num-
ber, a meagre number of people of
India are controlling the ownership
as well as the possession of land in
India. And it is these people who are
actually conirolling, managing and
manipulating the system of bonded
lebour today. If you can finish, if
you can bring an end to the system,
what is known ag the feudal system,
i you can finish off that system, you
are going to finish off the bonded la-
bour system also. Today the system
is bad. It is a totalitarian system
whkich is against democracy. It is a
system which is against the well-being
of the people, the totality of the peo-
ple of India. So, the first thing is
that we have to fight against the so-
cio-economic evil which is known as
the institution of feudal system.

Today, the landlord is the man,
landlord is the entity of the institu-
tion in India, which is deciding the
fate of the majority of the people of
this country. If a few number of
people who
who are lermed so, are permitted to
continue to decide the fate of the peo-
ple of this country, then, the majority
of the people will be remaining in ab-
solute and total and permanent des-

are landlords or kwnlaks,.
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titution and permanent bondage
created by the feudal system. So. we
have to fight against thal.

In this connection, our great leader,
the late Prime Minister, Smt. Indira
Gandhi, with a vision. brought out
the great Magna Carta for the poor
people. That is known as the 20-
Point Programme which is being im-
plemented by the present Government.
In that Magna Carta, in that 20-Point
Frogramme, there are two or three
important aspects. One aspect is the
point which is related to the land le
gislation, and fhe second point is re
lated to the eradication of the bonde.
lebour system in the country.

Out of the 20-Point Programme: the
most revolutionary aspect of the
points which are connected with the
common people of this country, is the
point which is related to the land
legislation., If the Government of
India as well as the State Govern-
ments and all the social institutions
and the political organisations in the
country are trying unitedly to imple-
ment it by building up the popular
will of the people of this country, then,
we can take away all the lands which
are vested in the hands of the very
few people whose number you can
count on your own fingers. So, out of
the 20-Point Programme. Smt. Indira
Gandhi said that the land legislation
in every State has to be ruthlessly im-
plemented. The State Government
has build up governmental institu-
tions; and it should also build up so-
cial and polttical institutiong to give
boost to the voice of the public at
large to raise their voice against the
feudal system. They are the worst
sufferers under the feudal system.
These institutions will cut at the roots
of feudal system and redeem the land
from the clutches of the rich people
in this country. So. Indira Gandhi
has visualised the 20-Point Program-
me for the purpose of destroying the
social and economic evils. As long
as feudal system continues in this
country this bonded labour system
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will also continue.
bonded labour system, the 20-Point
programme has to be implementéd
with the maximum force at your com-
mand which had been enunciated by
the great leader Shrimati Indira
Gandhi. If you are not going to im-
plement the 20-Point programme es-
recially the point relaiing to the land
legislation which seeks to take over
the land from the rich people and re-
distribule it in small partions to the
poor people, they will remain under
the bonded labour system. So, my
submission before this IHouse ig that
this House must take into account the
imperative need io implement the 20-
Point programme enunciated by our
great leader of India, Shrimati Indira
Gandhi who was totally concerned for
the emancipation and redemption of
the poor people from destitution and
abject poverty of this country. Thank
you.

To eliminate the
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[=f &ro wm] THE  VICE.CHAIRMAN [DR.
(SHRIMATI} SAROJINI MAHISHI}:

e agwr & g foar o 1 oy
fea it & < wdar e @1 e ag

faaw & 1% 9T 9§ S wHTHT oTaT IT
& manr T fFar o) 9F welE g
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¥ o 9 AT T & ) gAR

o # T T g AARIA Y
WTEAT FEAT § GH9C FAS T & AT
F g FaNg F HT o faT w7
qaT 9 FT |

THE VICE_.CHAIRMAN
(SHRIMATI) SAROJINI MAHISHI]:
There is an amendment moved by
Shri Jagdambi Prasad Yadav for re-
ference of the Bill to the Joint Com-
rnittee. Would you like to withdraw
it, Mr. Yadav.

aﬁwméimmm g I,
W Y HF F o aymr wwgl
9 gu § | z@fed g @y ezﬁrlnr:rg
US ﬂET%lwﬁsqﬁﬁmwaﬁ?

FFz AT AR S WY Wt
§ g9 SmT & fad & wifewdd
N FTIN AT AR W
TATHT GERT FE |

[DR.

Has he the leave of the House to
withdraw his amendment? The am-
endment is withdrawn with the con-
sent of the House.

Now, I put the motion to vote,

The question is:

“That the Bill to amend the
Bonded Lzbour System (Abolition)
Act, 1976, be taken into considera-
tion.”

The motion was adonted,

THE VICE_.CHAIRMAN [DR.
(SHRIMATI} SAROJINI MAHISHI]:
We shall now take up clause-by-clause
consideration of the Bill.

Clause 2 was added to the Bill

THE VICE_.CHAIRMAN [DR
(SHRIMATI} SAROJINTI MAHISHI}:
Clause 1. There is one amendment by
the Minister.

Clouse 1—Short title
SHRI T. ANJATAH: I beg to move:

“That at page 1, lne 4, for the
figure ‘1984 thc figure ‘1985 be
substituted.”

The question was put and the motion
was adopted.

Clause 1, as amended, was added to
the Bill.

THE VICE_.CHAIRMAN IDR.
(SHRIMATI) SAROJINI MAHISHI}:
Now, the Enacting Formula. There is
one amendmeni by the Minister.

Enacting Formula
SHRI T. ANJAIAH: I beg to move:

“That at page 1, line 1 for the
word “Thirty-fifth', the word ‘Thir-
ty-sixth’ be substituted.”

The question was pyt and the motion
was adopted.
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Enacting Formula; as amended, was
added to the Bill

The Title was added to the Bill,

SHRI T. ANJATAH: Madam, 1 beg

to move: .

“That the Bill, as amended, be
passed.”

The question was put and the mo-
tion was adopted.

THE EMPLOYMENT OF CHILDREN
(AMENDMENT) BILL, 1985

THE MINISTER OF STATE OF
THE MINISTRY OF LLABOUR (SHRI
T. ANJAIAH): Madam, 1 beg to move:

“That the Bill further t0 amend
the Employment of Children. Act,
1938, as passed by the Lok Sabha,
be taken into consideration.”

Madam, the Employment of Chil-
dren Act, 1938, prohibits children from
being engaged in certain specified oc-

cupations considered hazardous.
However, it has been observed
that in case where prosecutions

have been launched and convictions
obtained, the punishment has been
usually very light,

We have, therefore, comsidered it
necessary to amend section 4 of the
Employment of Children Act to en-
Lance the penalty.

The existing penalty provides sim-
ple imprisonment up to one month or
fine which may extend up to five
hundred rupees or both,

This is proposed to be enhanced for
the first offence to simple imprison-
ment which shall not be less than
three months and may extend up to
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one year or with fine which shall not
pe less than flve hundred rupees but
may extend to two thousand rupees
or with both,

A minimum penalty has been pro-
vided so that 1nordinately light sen-
tences are not given. The imprison-
ment for second and subsequent of-
fences shall be for a term not less
than six months and may extend to
two years. The Court can, however,
for special and adequate reasons, to

‘be recorded in writing iropose a sen-

tence of less than s1x months., We
believe that this '‘will go a long way
in discouraging employers from wio-
lating the provisions of the Act.

1 would request that the Bill, as
passed by the Lok Sabha, be taken up
for consideration and passed.

The question wag proposed.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJIN] MAHISH:]:;
We shall continue the discussion to-
Morrow.

—

STATEMENT BY MINISTER

Re. issue of Railway passes to freedom-
fighters

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI P. A. SANGMA): Madam Vice- _
Chairman, It may be recalled that the
late Prime Minister Smt. Indira Gan-
dhi, had stated in the Lok Sabha that
the freedom-fighters could have one
railway pass in their life time, go that
they could see various places in India.
The matter had been under considera-
tion The scheme for the grant of
free railway passes to the freedom
fighters has now been finalised.

Under the scheme First Class Com-
plimentary Cheque Passes will be
issued to the freedom-fighters who
are drawing pension from the Central
Revenues under the Swatantrata Sai-
nik Samman Pension Scheme. It will



